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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL  
PRINCIPAL BENCH, NEW DELHI 

 
O.A. No. 622 of 2024 

 
IN THE MATTER OF: 

Varun Gulati                …Applicant  

Versus 

State of Haryana & Ors.         …Respondents  

 
OBJECTIONS TO THE REPORT OF THE JOINT COMMITTEE ON 

BEHALF OF RESPONDENT NO. 53, M/S RAJASTHAN KNITTING 

MILLS 

 
MOST RESPECTFULLY SHOWETH: 

1. That the present objections are being filed on behalf of M/s Rajasthan 

Knitting Mills, the Respondent No. 53, in compliance with the 

direction dated 27.02.2025 passed by this Hon’ble Tribunal, wherein 

the recently impleaded industries in the Barhi Industrial Area matter 

were given liberty to file their objections to the Joint Committee 

Report dated 03.01.2025. 

 
2. At the outset, it is submitted that the observations in the Joint 

Committee Report do not accurately reflect the compliance status of 

the Answering Respondent's operations. Certain findings in the 

Report appear to be based on assumptions and outdated assessments, 

rendering them inconsistent with the current operational realities of 

the Answering Respondent. 
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3. The Answering Respondent, M/s Rajasthan Knitting Mills, is located 

at Plot No. 46, HSIIDC Barhi, District Gannaur, Sonipat, Haryana. 

The unit is engaged in textile knitting and dyeing processes and 

operates under a valid Consent to Operate (CTO) until 30.09.2028. 

The unit is equipped with a modern Effluent Treatment Plant (ETP), 

adhering to pollution control norms, including proper effluent 

treatment, water consumption monitoring, and hazardous waste 

management. 

 
4. That the Answering Respondent has consistently undertaken 

substantial investments in environmental control measures, including 

a modern Effluent Treatment Plant (ETP), ensuring adherence to 

applicable environmental norms and best industrial practices. The 

Answering Respondent denies any deliberate non-compliance and 

submits that if there were any technical/operational gaps, they stand 

rectified upon receiving feedback from statutory authorities. 

 
5. OBJECTIONS TO THE JOINT COMMITTEE REPORT: 

 
5.1. That the Answering Respondent submits that an inspection was 

conducted on 08.08.2024, and certain observations were recorded 

regarding the operation of its Primary Effluent Treatment Plant 

(PETP). The Answering Respondent further submits that a Show 

Cause Notice dated 02.01.2025, received on 17.01.2025, was issued 

by the Haryana State Pollution Control Board (HSPCB), alleging non-

compliance on certain grounds concerning groundwater abstraction, 

effluent treatment, and compliance monitoring. 

 

3371



3 

5.2. That it is submitted that all of the above issues raised in the Show 

Cause Notice issued by HSPCB was replied to by the answering 

respondent vide a detailed and reasoned response. The answering 

respondent duly clarified its position and provided documentary 

evidence of its compliance to HSPCB. Therefore, the continued 

reliance on these findings is unjustified and does not accurately reflect 

the present compliance status of the unit. A Copy of the Show Cause 

Notice and the latest detailed and reasoned response to the HSPCB 

Show Cause Notice along with all the relevant annexures is annexed 

herewith and marked as ANNEXURE R-1. 

 
5.3. That vide the response submitted, the Answering Respondent 

acknowledged the requirement to obtain an NOC from the State 

Ground Water Authority (HWRA) for groundwater abstraction. The 

Answering Respondent had an NOC which was valid till 02.09.2023 

and a further application for the same had already been submitted and 

is currently under process and the fees for the same has also been duly 

deposited by the Answering Respondent. The primary source of water 

for the unit is from HSIIDC's municipal supply, and any groundwater 

abstraction, if any, is within permissible limits. 

 
5.4. That the freshwater meter was installed before the inspection, and 

supporting documents, including the purchase bill. The meter has 

been calibrated to ensure accurate measurement and monitoring. Non-

compliance in effluent characteristics and alleged dilution concerns 

have been addressed as the high reduction percentages in BOD, COD, 

and TDS observed during sampling result from the unit's multi-stage 
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treatment process. This includes advanced techniques such as 

chemical precipitation, aeration, and filtration. 

 
5.5. That the Answering Respondent categorically denied and continues 

to deny any intentional dilution of effluent with freshwater. The 

reduction in pollution parameters results from the efficiency of the 

installed advanced treatment technology, not dilution. Additional 

inline monitoring systems have been implemented, and an internal 

process audit was conducted to confirm that no unauthorized 

freshwater is being mixed into the effluent stream. Supporting 

documentation verifying the treatment process was duly enclosed 

along with the response as is made part of the present reply/objections. 

 
5.6. That all records on fuel consumption and ash generation have been 

maintained even if there might have been oversight in obtaining 

updated logs during the inspection. To strengthen compliance, a 

digital record-keeping system for real-time logging has been 

implemented and the same were duly presented before the HSPCB.  

 
5.7. That the inspection that formed the basis for the Joint Committee 

Report took place in July-August 2024, whereas the report was 

submitted much later. The answering respondent respectfully submits 

that compliance is a dynamic process, and any findings based on 

outdated data do not reflect the current operational reality. Since the 

inspection, the answering respondent has implemented multiple 

corrective measures, including additional flow meters for real-time 

tracking of water consumption and effluent discharge, enhanced ETP 

efficiency through extended aeration and multi-stage treatment, and 
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the implementation of automated compliance monitoring systems to 

maintain accurate records. Given these developments, the findings of 

the Joint Committee Report require reconsideration in light of the 

updated compliance status. 

 
5.8. That any adverse order based on the findings of the Joint Committee 

Report would have severe financial implications and cause significant 

operational disruptions to the answering respondent. The unit 

employs a large workforce, and any disruption in operations would 

negatively impact the livelihoods of numerous employees and their 

families. The answering respondent is a key contributor to the textile 

industry, and any undue penalties or restrictions would harm not only 

the unit but also suppliers, vendors, and small businesses that rely on 

its operations. 

 
5.9. That in view of the above submissions, the Answering Respondent 

also prayed that the allegations in the Show Cause Notice be 

reconsidered, as they were based on incorrect assumptions and lacked 

substantive evidence. The Respondent requested that its compliance 

measures be duly recognized by independent verification to 

conclusively establish adherence to environmental norms. The 

Answering Respondent reiterated its commitment to upholding all 

regulatory standards and sought a fair and just resolution of the matter.  

 
6. That the Answering Respondent remains committed to environmental 

sustainability, regulatory compliance, and responsible industrial 

operations and prays for a just and fair assessment of its compliance 

status. 
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7. The Answering Respondent further reserves its right to file additional 

pleadings or affidavits, if necessary, in response to any subsequent 

developments in the present proceedings. 
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New Delhi-110001. 
Mob.: 9888884445 

Date: 22.05.2025           E-mail: siddharth.batra@satramdass.com 
Place: New Delhi           Phone: 011 4704 6111 
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RAJASTHAN KNITTING MILLs 

46, I.E. Barhi Industrial Estate, Sonepat, Haryana -131001 
Ph: 9810074794, Email: RKMDHA51@GMAIL.COM 

 
DATE: 06/02/2025 

    WITHOUT PREJUDICE 

To 

The Regional Officer 

Haryana State Pollution Control Board (HSPCB) 

Sector-15, Sonipat, Haryana 

 

SUBJECT: DETAILED REPLY TO SHOW CAUSE NOTICE NO. 

HSPCB/SR/2025/2657 DATED 02.01.2025 

Respected Sir, 

1. This is in reference to the Show Cause Notice (SCN) dated 11.01.2025 issued under Section 

33-A, 27, and 43/44 of the Water (Prevention and Control of Pollution) Act, 1974, and Section 

21(4) of the Air (Prevention and Control of Pollution) Act, 1981, concerning groundwater 

abstraction, effluent treatment, and compliance monitoring at our unit, Rajasthan Knitting 

Mills, located at Plot No. 46, HSIIDC Barhi, District Gannaur, Sonipat, Haryana. We take our 

environmental responsibilities seriously and are committed to complying with all regulatory 

requirements. 

Accordingly, we submit this detailed reply addressing each concern raised in the notice. 

 

2. BACKGROUND OF THE COMPANY: 

Rajasthan Knitting Mills is engaged in textile knitting and dyeing processes and operates 

under a valid Consent to Operate (CTO) up to 30.09.2028. Our unit is equipped with a modern 

Effluent Treatment Plant (ETP), and we adhere to pollution control norms, including proper 

effluent treatment, water consumption monitoring, and hazardous waste management. 
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RAJASTHAN KNITTING MILLs 
46, I.E. Barhi Industrial Estate, Sonepat, Haryana -131001 

Ph: 9810074794, Email: RKMDHA51@GMAIL.COM 
 

DATE: 06/02/2025 

3. RESPONSES TO SPECIFIC ALLEGATIONS: 

Observation: Absence of NOC from State Ground Water Authority (HWRA) for 

Groundwater Abstraction 

Response: 

3.1. We acknowledge the requirement to obtain an NOC from HWRA and confirm that our 

application for the same has already been submitted and is under process. 

 

3.2. We primarily source water from HSIIDC's municipal supply, and groundwater abstraction, 

if any, is within permissible limits. 

 
3.3. A copy of our NOC application and acknowledgment receipt is enclosed as Annexure I. 

 

Observation: Absence of Flow Meter at Freshwater Supply Line 

Response: 

3.4. The freshwater meter was already installed before the inspection, and supporting 

documents, including the purchase bill, are enclosed as Annexure II. 

 

3.5. The meter has been calibrated to ensure accurate measurement and monitoring. 

 

Observation: Non-Compliance in Effluent Characteristics & Alleged Dilution 

Response: 

3.6. The BOD, COD, and TDS values observed at the PETP inlet and outlet have been 

reviewed, and the high reduction percentages are attributable to our multi-stage treatment 

process. 
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RAJASTHAN KNITTING MILLs 
46, I.E. Barhi Industrial Estate, Sonepat, Haryana -131001 

Ph: 9810074794, Email: RKMDHA51@GMAIL.COM 
 

DATE: 06/02/2025 

3.7. Our advanced treatment technology includes chemical precipitation, aeration, and filtration 

techniques, ensuring efficient removal of pollutants. 

 

3.8. The main reason for lower BOD values is that we are one of the few factories that 

exclusively dye cotton fabrics and do not process polyester, which typically results in 

higher BOD content. 

 

Observation: Alleged Dilution of Effluent with Freshwater 

Response: 

3.9. We categorically deny any intentional dilution of effluent with freshwater. 

 

3.10. The percentage reductions in pollution parameters result from the efficiency of our 

advanced ETP treatment process, not dilution. 

 

3.11. To further reinforce compliance, we have implemented additional inline monitoring 

systems and conducted internal process audits, confirming that no unauthorized freshwater 

is being mixed into the effluent stream. 

 

3.12. Supporting documentation verifying our treatment process is enclosed as Annexure III. 

 

Observation: Lack of Records on Fuel Consumption & Ash Generation 

Response: 

3.13. We have always maintained fuel consumption and ash generation records, but during the 

inspection, the updated logs were not immediately available. 

 

3.14. To strengthen compliance, we have implemented a digital record-keeping system for real-

time logging of fuel usage and ash disposal. 

 

3.15. Copies of updated fuel and ash disposal records are enclosed as Annexure IV. 
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RAJASTHAN KNITTING MILLs 
46, I.E. Barhi Industrial Estate, Sonepat, Haryana -131001 

Ph: 9810074794, Email: RKMDHA51@GMAIL.COM 
 

DATE: 06/02/2025 

3.16. To strengthen compliance, we have implemented a digital record-keeping system for real-

time logging of fuel usage and ash disposal. 

 

3.17. Copies of updated fuel and ash disposal records are enclosed as Annexure IV. 

 

4. TIMING OF THE NOTICE AND CURRENT COMPLIANCE STATUS: 

 
The inspection was conducted on 08.08.2024, while the SCN was issued on 11.01.2025. 

During this period, we have already taken corrective actions, and we request that our current 

compliance status be duly considered. 

 

5. FINANCIAL IMPACT ON LIVELIHOODS OF WORKERS: 

 

Our facility directly and indirectly employs a significant workforce, and any closure action 

would result in substantial job losses. Local businesses and suppliers depend on our 

operations, and an abrupt closure would cause economic disruption. We request the authorities 

to consider the broader socio-economic impact before initiating any enforcement action. 

 

6. SUMMARY OF POINTERS: 

 
6.1. NOC from HWRA is under process, and application proof is enclosed. 

 

6.2. Freshwater meter was already installed, and supporting documents, including the purchase 

bill, are enclosed. 

 

6.3. Effluent treatment complies with norms, and process audits confirm compliance. 

 

6.4. No dilution is occurring; internal audits verify compliance. 

 

6.5. Fuel and ash generation records have been updated and enclosed. 

6.6. Corrective actions have been implemented to ensure continued compliance. 

 

133382



RAJASTHAN KNITTING MILLs 
46, I.E. Barhi Industrial Estate, Sonepat, Haryana -131001 

Ph: 9810074794, Email: RKMDHA51@GMAIL.COM 
 

DATE: 06/02/2025 

 

In light of the above submissions, we respectfully request: 

a. Withdrawal of the SCN, as compliance has been demonstrated. 

b. Acceptance of supporting documents as evidence of adherence to norms. 

c. A re-inspection opportunity to validate our compliance status. 

We reaffirm our commitment to environmental regulations and look forward to a fair resolution of 

this matter. 

Thanking You, 

For Rajasthan Knitting Mills 

 

(Authorized Signatory) 

NAME- SANDEEP BIHANI 

M.NO:- 9810074794 

LIST OF ANNEXURES/ENCLOSURES: 

NOC Application and Acknowledgment Receipt (HWRA) 

Freshwater Meter Installation Bill & Supporting Documents 

ETP Process Audit Reports 

Fuel Consumption & Ash Disposal Records 

Copy of SCN No. HSPCB/SR/2025/2657 
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Vijay Kumar <vijay.kumar@satramdass.com>

Advance service copies of short reply on behalf of Respondent Nos. 9, 17, 18, 28, 50, 53, 57, 65
& 76 in O.A. No. 622/2024 titled as 'Varun Gulati v. State of Haryana & Ors.'
1 message

Vijay Kumar <vijay.kumar@satramdass.com> Fri, May 23, 2025 at 1:06 PM
To: Mansi Chahal <mansichahal104@gmail.com>, Varun Gulati <jansewajanhit@gmail.com>
Cc: Rhythm Katyal <rhythm.katyal@satramdass.com>, Archna Yadav <archna.yadav@satramdass.com>, Shivani Chawla
<shivani.chawla@satramdass.com>

 Paperbook-NGT Reply-R65 Vardhman Gar
Tex_Redacted.pdf

 Paperbook-NGT Reply-R76 Nutex or Prince Dyeing
_Redacted.pdf

 Paperbook-NGT Reply-R57 BCL
Fabrics_Redacted.pdf

 Paperbook-NGT Reply-R53 Rajasthan Knitting
Mills_Redacted.pdf

 Paperbook-NGT Reply-R28 Jyoti Dhaga
_Redacted.pdf

 Paperbook-NGT Reply-R18 Komal
Textiles_Redacted.pdf

Dear Sir,

PFA.

Advance service copies of short reply on behalf of Respondent Nos. 9, 17, 18, 28, 50, 53, 57, 65 & 76 in O.A. No. 622/2024 titled as
'Varun Gulati v. State of Haryana & Ors.'

Kindly treat the same as Proof of service.

Regards

Vijay Kumar
Office Manager 

8A Sagar Apartment
6 Tilak Marg
New Delhi - 110001
Landline - +91-11-47046111
vijay.kumar@satramdass.com

Satram Dass B & Co. made the following annotations 

"This message and any attachments are solely for the intended recipient and may contain confidential or privileged information. If you
are not the intended recipient, any disclosure, copying, use, or distribution of the information included in this message and any
attachments is prohibited. If you have received this communication in error, please notify us by reply e-mail and immediately and
permanently delete this message and any attachments. Thank you." 

3 attachments

Paperbook-NGT Reply- R9 Manohar Filaments.pdf
9723K

Paperbook-NGT Reply-R17 Generous Textiles _Redacted.pdf
9914K

Paperbook-NGT Reply-R50 Shree Jee Fabrics_Redacted.pdf
5406K
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